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(Iv) REPORTED STRIKE -IN DURGAPUR
FERTILIZER FACTORY

SHRI RAJ KRISHNA. ‘DAWN
(Burdwan) : Mr Chairman Sir, our
country is mainly based .on agriculture.
The whole economy of our country depends
mainly on agricultural production. Fertiliser
is an essential commodity to produce
crops. Sometimes not only food gut “also
mdustrlal-crop p;oduct\on is bcmc' ham-
pered in ‘our country due to shortage of
fertilisers. . The ,production in the Ijurga-
pur F riiliser Fa(‘tdry of 'the . Fertilisér
Corporation of India only some  days
back hal bhzen completely stopped du(
to general workers’ strike

~ Now ‘the technical supervisors of the
Durgapur TFertiliser Factory of the Fertiliser
Corporation of India will go - an maw
casual leave on March g1 ..in - protest
against the Corporation’s policy of pur-
suing: ‘double standards in.respect of étatus
and pay structure for technical' officers’.
The supervisors have already . begun -aa
indefinite relay . hunger strike on 26:h
March, 1978.  If this threat materialises.
‘th= country would have to suffer a huge
loss and the whole.cultivation works will
be scverely hampered again.

Therefore, 1 would like to draw the
attenvion of the Minister-in-charge to this
an<l vequest that he should take this
matter scriousty and comz out with a
statement setting forth the steps taken by
the Government to prevent the hunger
strike ani to fulfil the demands of those
oflicers. Government should take immediate
action in the matter to meet the demands
of the officers and to avoid the stoppage
of production of fertiliser which is a very
important procuct for our people and for
our industry.

SHRI SONINATH  CHATTER]JI
(Jadavpur) @ Now, on political grouris
th : locations of oflices of government under-
takings are being fixed.  This is a very
scrious matter.  The oftice of the Fertiliser
Corporation is Leing shifted from Caleuna.

AN HON, MEMBER : The MPs of
\West Bengal have submitted a joint ve-
presentation to the Minister  (dnferrup-
tions),
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SHRI SOMNATH CHATTER]I
An all-party MPs’ Delegation went 1o the
petroleum Minister to  protest against
that. What is being done there ? :

13-22 hours

DEMANDS FOR GRANTS,
1978~70—contd.,

MiInisTRY OF InpUSTRY—comid.

MR CHAIRMAN : DNow we 1ake
up further discussion on the Demands for
Grants under the control of the Minsiry
of Industry,

Mr. Vayalar Ravi will continue his
specch. '

SHRI VAYALAR RAVI (Chirayinkil):
I was speaking yesterday about the reversal
policy of the Ministry of Industries thereby
creating unemployiment instead  of employ-
moent in this country, Like the bidi in-
dustry there are many other industries
that are facing closure and unemployment
due to the policy or the continued policy
of the Industries Ministry,;

The coir industry is a traditional industry
in Kerala ; it employees 1+ 4 lakhs of people
and the weaving sector is about :j,000,
The mechanization has created a problem;
the mechanisation will creat uncmploy-
ment for all those people in the weaving
sector. As my colleage Mr Rajan de-
manded, 1 only demand the Minister to
make an inquiry as to how the lcence
has been issued, I agree it was not done
in your time; it was done by the previcus
regime; 1 admit that is true, My only
demand is that it may please be inquired
into as to how it happened, The Coir
Board has not recommended his applica-
von, I wasa member of the Coir Board
‘The Chairman forwarded the application
of this particular gentleman  saying ‘only
for the production of mattings'. It came
to the Commerce Ministry 1t had been
manipulated and tempured with and made
into “‘coir producis’. He has given on
vndertaking that he will never make
mats but will make only mattings, But
he is producing mats. It was all mani-
pulation done in the Commerce Ministry,
The Coir Board Executive Committee
appointed a Commitiee to inquire into
the matier and the Coir Board Secretary
who is a party to all this manipulation and
corrupt practice and some other cilicers
confessed to the Committer; “We made a
miistake; please do not punish wus’, Now
what is the latest position ? This licence
was  obtained on fraudulent grourds and
the industry  has been installed in
some other State and the management is
instigating some other Siate to take up
this case with the Centre, The Centre i
now between two States,
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As T said, mechanization in the Coir
industry would create unemployment
for o000 people. This, therefore,
requires to be considered carefully.

The report alse deals with' the export
of coir products. The country earned
Rs. 22.77 crores last vear for the export
of coir products and year before last
the export was for Rs, 19.38 crores.
There has been an  increase. This is-
in spite of the fact that they say that
there is competition from Ceylon.
would like to tell the Minister that there
1s ng competition from Ceylon at all.
It is wrong and the letters that you
receive from abroad are all manipulated.
by Mr. Ravi Karunakar and his firm.

ow, out of this total expert, the coir yarn.
accounts for 509, and the mats only
account for 219, That means that the:
foreign exchange that you are carning
by way of export of coir mats is only

. 8six crores. On account of the mech--
nization, they are now offering the pro--
ducts at 50°;, of the earlier prices; that
means, it will come down to Rs, 3 crores.
only. We can earn one or two crores.
more by export of mechanised products.
For this, you are going to throw out of
employment some 70,000 people. 1
would appeal to the hon. Minister t&
consider all these aspects and make an
enquiry and sece whether the people
invalved in the issue of licence for mech--
anization need to be punished. The
Ministers can be ignorant about certain.
matters, but it should not be expressed
in public. Shri Mohan Dharia went
to Cochin and showed his ignorance
about this matter. I wish, the Ministers.
should be a little more versed with the
subjects and should not clash with the-
State Government.

I do not know, if the Ministry have-
made any study with regard to the non--
agricultural establishments in the country..
There are 2.95 million such establish--
ments in the country today; 1.61 million
are in the rural sector and 1.44 in the
urban sector. The total number of”
workers employed by these non-agricul--
tural establishments is 25.1 million. Out
of these 25.1 million people. about
22.2 millions are the hired workers—
I call them the bonded workers—in-
the rural as well as the urban sector.
These are the people who are under-paid.
When you speak of employment, have
you made any study of the problems
of these pecple? Have you thought of”
giving {full employment to them and
can you get any other benefits for these
people? The problems of the hired
workers of the non-agricultural estab-
lishments have to be locked into properly;
you must have some programme to give
them proper employment.  In fact, this.



